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The following A c t  o f  the Andhra ~radesG 
' . ~eqislative Assembly which was resemed 

by the Governor on the l 9 a  m y .  1998 1 , for  the consideration and aU=sent o f  t h e  
President rece ivd  t h e  assent of the 
P r e s i d e n t  on t h e  13tk January ,1999 and t h e  
said assent is hereby f i r s t  p u b l i s h &  on 
the'29thJanuarY,l999 i n t h e A n d h r a  Pradesh 

r .  Gazette for general informatton:- 
I 

a A k  WO- 4 OF 19-99. 
.I . I .  

AU A C ~  further to amend the Reqfstration 
A&, 1908 in its .application to the 

! state of A.n&ra Pradeqh - 
, ! it eneeteE by t h e  Legislative. 

. . ~sdembly of t h e  S k a t e  of Fdhra A Prades? ; 
in .the $if ti& . yea; of, the ~ e p d l i c  
of ~ n d i a  as follous. 

Received the -nt.ol the &mor a m  tht 19-5-1m For stolcrnenl of O b j ~ ~ r  and 
rcawm p l e a  s e  ihc Andhra Pradtsh C mtlc, Pam IV-A. mraordinary. dr. 34gs a{ 
pages.6, & 7. 
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sbom tide, 1.. L 1) This A c t  h a y  be =ailed q e  
extent and ' ~ e y i s t r a t i o n  (Andhra Pradesh '@endme.,t) 
comenee- A c t ,  1 9 9 9 .  
IEnt A. 

/ 

( 2 )  . It extends to - t k  whore .of the 
State of Andhra Pzadesh. 

[ 3)  It s h a l l  c o m e  i n t o  forec on such 
date  as .the State  Government may, by 
not i f ica t ion,  ap-joint. 

A m e a k t  of 2.  In the ~ e g L s t r a t i o n  Act, 1908 (here- 
section 17. i n a f t e r  referred to as the p r i n c i p a l  
cerlua ~~t Act ) , as in force in the state of Andhra 
16 of 1908, Pradesh, in section 17.- . 

(a) in sub-section Il)r- 

(i) for clsuse [ C )  the  f o l l o w i n g  
s h ~ l l  be subst i tuted ,  namely ,- 

\ r  (el  leases of immovable property;" 

(ii) a i , t e r  clause (el but before the 
proviso the f ol lowins  clauses , s h a l l  be 
inserted, namely:- 

"(f) any decree or order or a .  i rd  or a 
copy  thereof passed by a c i , v i l  cour t ,  on 

' ' c o n s e n t  of the de fendant s  or on. 
circumstanciaL,  evidence but no t  on the 
basis of any i n s t r u m e n t  which is 

1 

admissible : in evidence under section 
Cen-al A& 2 35 of the I n d i a n  Stamp A c t ,  1899, such as 
of 1899. xegistered title deed produce3 by tne  

p l a i n t i f f ,  where. such decree or order or 
award purports or operate  to create, ,. 
Beclare, a ssign , - l i m i t ,  ext ingu i sh  
w h e t h e r  in .present or in future any 
r i g h t ,  title or interest  ' whether vested 



or contingent of the value  of one 
hundred rupee and upwards t o  or In 
irmnovable prope-'ty ; and 

( g )  agreement  .of s a l e  of immovable 
property of t h e  value of one hundred 
rupee and upwards; " ; 

(b l  i n  sub-section ( 2 1 , -  

( i l  in clause ( v )  for the  words "any 
document no% i n  itself c r e a t i n g " ,  the 

. words "any document except'an agreement 
of sale as, mezlri~ned i n  c lause .  ( g )  of 
sub-section (1) n o t  i n  itself creating", 
s h a l l  h substituted; 

- -( ii l . -in- : c l a u s e  . 4-vi )., -for the words 
"any decree .or order of . a  Court", the 
words " m y  decree or order of a Court, 
not being a decree or order ar award. 
falling unde r  clause (f) of sub-section 
(I)", s h a l l  be substituted; 

(iiil . the e x l a a t i o n  , s h a l l  be '- 
omitted.  

2 .  I n  section l 8  of t h e  p r i n c i p a l  A c t ,  b z d a ~ t ~ o f  
clause .(c) s h a l l  be omitted. 3-n 1 8. 

-- 
4.  A f t e r  sec t ion  22 of t h e  principal mert ion  of 
Act,  t>e f ol3aning section s h a l l  be section 
inserted,  n y a e l i :  - 22-A. 

A document or c l a s s  of, 
documents is o?sosed to publ ic  p o l i c y .  . 

"~ocuments 22:3[ 11 The S t a t e  ~overn- 
registration of 
{ ihich is 
og?osed to 
T u b l i c  policy. 

ment may, by notif ica- 
t i o n  in the o f f i c i a l  
G a z e t t e ,  declare that 
the registration .of- any 



(2 1 Notr.rithstandin5 anything eontziner; 
in this A c t ,  the regis ter ing  officer 

. S h a l l  refuse to register any document to 
'which a notification issued under 
sub-seckion (1) is ap2licable .". I 

of 5. In section 28 of the  principal ;ct, . : 
sect+ 28. £Or t h e  expression "clauses [ a  1, (b) , . ', , 

(c) , [d l  and (el of section'l7 sub-section 
' (21n, the expression "clauses ( a ) ,  (bIr 

( e l l  ( d l ,  (el, ( f l ,  cnd (gl of seeZion .' - 
17, sub-section ( 2 I n ,  and for the ' 

. .  exprtssion "clauses ( E ) ,  IblI (c) and , 

(ce)" the  expression "clauses ( a ) ,  (bl 
, . 

. , and IczI" shall be substituted. - 

! -t o f 6 .  Iri section 5 0  of tne principal k t ,  - 
) . section 50.. in sub- section (1 1 lor the E-~ress ion  

"clzuses (elI (bll ( e l  and ( d l  of 

i secticn .".17", the -eqression "clzuses . 
( a ) ,  (31, (cl, I d ) ,  (el, (f 1 ezd (51 of 

1 sectizn.l7", shal l  he suhstitut=3.  

fPsertion of7.. 32zer section' 80 of the  principal 
rn S e L o n  A c t ,  the r'ollowins section s h a l l  be 
~ o - A .  inser=ad, n m e l y  : - 

"Recovery. 
of deficit ' 

reglstyation . . 
fees . 

80-3- . (1 ) Notnlthstznd- . 
ing mything  cantizined 
.ln seztion BOr if ~ i t e r  
the registration of ' 

doc=ent, it is found 
that t h e  fee p a y ~ b l e  

under t h i s  Bet in re la t ion to that 
docunent has n o t  been paid -or has keen . 
i n s u f f i c i e n t l y  paid, such fee or the 

.s:def i c l t  in the fee p z i d ,  as -the case say 
be, nay, on a ce,t'cificate of t h e  
registering officer be recovered from 
the person. who gresezted such dncuent 
for r e g i s t r a t i o n  under section 32, as En 
arrear of a land revenue. 
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. , 
, ,. . .. : Provided znat .cc sc=h . - cer;;=~c~-,e 

s h a ' l l  be grEnted u n i e s s  cue i n ~ ~ i r k -  - I s  
made -and such person.  is given zn 
oppor=unity of being &z=E; 

, . Provided f u r t h e r  that co such enquiry 
s h a l l  be comeneed ar'tez t h e  "expiry  of 
such period, after the date of the 
regis'sation of the docwent ,  2s  may 'be 
prescribed ,, 

(21  The certificate of the 
registering officer unEer sub-section 
111.  ' s h a l l ,  . subject to 'appeal under 
sub-section ( 3 )  , , be final and sha l l  not 
bemeal led  in question in any cour t  or 
before any authority .  

( 3 )  Any person a ~ ~ r i e v e d  by a 
. certiEicate of t h e  registering officer 
. under sub-sect ion (1) rnz; appeal to t h e  

Reyis-dar if it is a '  cexif  i t a t e  of the 
Sub-Registrar, o r t o t h e  I~s?ector~General 
of Rezistration if it is- a cerkificste . . .  of t h e  Registzar..Ul such appeals s h a l l  

. be preferree within such time- and s b s l l  
be hezrd'an6 disposed of in such manner* 
as mzy be prescribed. 

. ( 4 )  The Government or the Inspector- 
General of Registration 2nd Stamps m y  
5 : r i t e  off the irrecoverajle arrears or' 
defic i t  r eg i s t r a t ion  fee  subject to such . : 

condit ions +s  may .k preezribed.". 
0 

G. BHAVRNI PRASAD, 
- Secretary to Government-, 

Legislative Affcirs  6 Justice, 
Law De~zrtment . 
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STATEMENT OF OBJECTS AND KEASONS 

Section 17 of the Rcgistration hct, 1908 specifies- t h e  
docurrenc.  ~ n h i c h  axe compulsorily registerable and section 18 
of t h e  s a l a  Act  lays 2cun c e r t a i n  dncuments Lor which 
r e g i s t r a t i c n  is optional. Generally t he  public execute such 

' optionally registerable docur.ents either on white paper o r ,  
on a s-dirj , paper of n o n i n a l  value and do not  opt for 
feqistrati~a of such cocxncr.ts, since they arc net 
compulsor i ly  registerable and thereby they tend to evade 
payment 0 5  ?roper stamp duty resulting i n  loss o f .  stamp 
revenue to Government. Thus the provisions for optional 
reqistratioa in respect of certain dmurnents is k i n g  taken 
advantage of to evade payment of stamp duty. 

F u r t h e r  in some dis tr ic t s  in the State most of t h e  
purchasers oE imnovabfe property are evading payment of 
stamp duty 5~ avoiding registration ~ n d  resorting to Filling 
oE declarzc3ry suits. The vendors, i n  c o l l u s i a n  w i t h  the 
vendees, se7?er contes t  t h e  s u i t s  but readily give their 
consent fcz  passing decrees in favour of t h e  purchasers. . 
Accordin5ly, on the basis of the consent given by the 
vendors, Eecrees are passed by t h e  courts declaring t h e  
t i t l e  ol k:-.e purchasers on t h e  suit proper ty .  The parties 
are  f i l l i n g  chese decrees &fore t h e  authorities concerried 
and gettin: the mutation of the property effected in t h e i r  
names. Thus ownership is changed without payment of stamp 
duty causinc heavy loss o-f revenue. 

To curb t h i s  e v i l ,  Government have decided to bring such 
consent deczees passed by a c i v i l  court ,  agreements of sale 
of imnovable property of the  value of one hundred rupees and 
above and leases of irmovable property for ~ e r i o d s  less 
than one ye= also, u i t h i n  t h e  purview of section 17 of the 
ssid Act  by s u i t a b l y  amending the said A c t .  

It is also decided to i n s e r t  a ne7w scction 22-A 50 a5 to 
ernwder che Government to notify tne  rcgiscration of such 
documen: o r  class of docnments as onposed to public p c l i c i  
and to re jec: their replstration . 



i 2 5  

- 1  instruments which are rmt duly stamped, arc d e a l t  with 
in chapter IV of t h e  Indian Stamp A c t ,  1899 (Central Act I1 

I of 1899 ). Section 48 of the said . Act  provides for  the  
I recovery of duties payable under that Act, . a s  arrears of 

land revenue. Under t h e  said A c t ,  as and when the Collector 
or any person appointed a5 ,a collector comes to know that a 
d ~ u m e n t  has not k e n  duly stamped, proceedings will k 

' initiated by him for the recovery of the deficit in s b p  

1 duty. But there is no s imi la r  pkovis ion i n  the R e g i s t r a t i o n  
A c t ,  1908 (Cen t r a l  A c t  XVI of 19081, to d ~ l l e c t  the d e f i c i t  
in the registration fee in such cases- It h a s ,  therefore, 
been decided to empower the registering officer to recwer  ! the d e f i c i t  registration fees  and also &mpower t h e  Govern- 

i 
ment or t h e  Inspector G e n e r a l  of Registration and Sarnps to 

. mite off the  irremverable arrears  of d e f i c i t  r eg i s t r a t ion  
fee as p r e s c r i k d  i n  t h e  rules to provide for the recovery 
of the unpaid or deficit registration Fee where the fee has 
not  been paid or i n s u f f i c i e n t l y  pa id  in respect of any 
d ~ u m e n t  by suitably amending the  R e g i s t r a t i o n  A & ,  1908 i n  
its application to t h e  State of A n d h a  Pradesn. 

The Bill seeks to give effect to t he  above decisions. 

T. r l X E N D W  GOUD, 
M i n i s t e r .  for Revenue, Relief and 

Rehabilitation. 



. ' j  .The fdllowihg A c t ,  bf t h t i 6 . ' ~ d h f  a Pradsah 
Ligislstive. ~a sembly ' which: was raaatved 
by the  . ~ d v e ~ n o r '  on. the, :.lSth , ~ p r i f ,  1999 
fax. the' consideration, ,and as,sent. .of the 
,Pre~idenk-~- on the 2lat.. Junk'; 1999 'and the 
,said aas~mt f a ,  hereby,. f i r a t  published on 
the- 1st -3ulyr  1999 in the-,'mdhra Pradesh 
2azeete $or gonera1;inforqaaEion:- . . 

rn ~e -- m AHBSHD. rm "R~GISTE~ATZON 
A m ,  19PI &4 Xl fs  ZIPPLXCATIOA THE 
ST= OF lwimRA B-, 

Be . it enaetw by h h ~  Legislative - 
Assembly 'of the Stake a Andhra Pradesh 
Sa t h e  - F i f t i e k h  yaae of the Republic 

India as followaa- 

Reccivcd [he zssent of the Gwcrnor run 1 15-4-1999. For starcrncnt of obiccls a n d .  
reasons please sCc the Andhra Pradcsh G t ~ t l t ,  Part IV-A, Exrraordinary, dt. 27-1l11w8 



, \ 126 . - 
Shetitlet l,m(l),'fhis A c t  may b e  celled thl 

and ~egiktration I Andbra-Pradesh Second AmenE 
ment) ~ c t ,  1999. - 

ment. , - ' -5 . , 
(2) It extends t o  "he whole of t h l  

. . State of'Andhra Pradesli. ' 

I - (3 ) It shall be deemed to have comt 
' - , i n t o  :- f0rc.e with ' effect- ' ,from t h e .  : 3 l s l  

, - 
beeember, ..1998. , . . .  . . 

- .  . .  . ,..-. - .  . . , ' .. , 
- ' 0  . . .  - - . . - . .  ,;:\.. ; . :  ..., . . . . . . .  . :  . '  

of . 2 . . in. t h e ,  Rp&istratibn'r,--~~tt-;'--ig 08; , 'a: 
qn :2,, -1 in .- f brce: .in. :.the, state : of :'Aridhra Prade:sl 

:. (.herei*aft&t .ref erred to ,as' the..:principa; 
'I6 of --190dr:1''~ct) , in ,. sub-sect ion 12 ) og , .se;ct jon 2: 

. ' ' -  after. . the words- - ,"includes. a : portion oj 
:. 

, . : book" ,. .the W0rd.s - "and the  - ~ i n f o i n a t i c ~ ,  
-, . 
. . . . . . . . . . .  . . :  . .  ., . '  . : storage; .:devices like floppy- . disk ,, bar$ 

. . . .  : diskv,  compact- disk-hall'  ,.be. .,add&d.. .. j , . . . - 
. , . . , . , -  - . .  . -  . . - , .  - -, . . - 8 . . - -. . . . . .  - - 

-t of 3 ,  ~ h : ;  &.ctioi: 16 of t h e ' P e i n ~ i p a l - . & t  , . " . .  . . 
f o r  sub-section (l),, . t h e  folloui!g-: shali - - .  . , .  ,., - . : : , . k . , ,  . - - -be . "subst i tuted ,  . . .namely: - . , . . . . . . . .  - . . .  - . . . :. - ;. ' 

. . ', 
. . . . . -. . . . .  . . - 

- i 
"The s t a t e  Government shall 

theofficeor'everyRegisterinqOfficerthe: 
, - books and also the~infomation,prpcessin~ 

. and ,storage devices -like computer ah?. 
scanners  -along w i t h  t h e  so£ tware,prescrihpt 

- -  by. the:: $nssectbr. Genekal-,- ., Erornr..time.,; ec 
. ' -time . - .  -. '. necessary ':for- -purpose . of :thiS ' A c t - ;  I!: - .  

.- . - . .  . 
, , . . 

, -, 

of . 4 .  in, secti0.A 51 of the p r i n c i ~ l ' ~ & ;  
s&ioa 51. in sub-section (1 1 , in. - the .I opeiz'ing 

portion ; for  the words .ITThe! . J f o l ~ o w i n g  
" bcroks the words. "The'- following books -and 
the in£ ormation .storage devices" as :spec$-. 
f ied i n  sub-section ( 1 j of the section 16" 

. . ,. . , 

. shall .k- s u b s t i t u t e d .  . . 
, .. '. -. . 

'&endmat or 5 .  1n section 61 ' of the , principal 
w i p n  61. Act ,  after sub-section (1 ) , t h e  f ol'lowing 

prpviso shall b -aa-a. namely:- 
- r 



- ,  

wProvided that the c6pving. o f  t h e  
item ref -.-.red to above m y  be done using 
electronic devf ees likc ecaniler. " . ' 

>.. 

6. After part-XI of the p=:nci?a2 eC ~ L ~ O X I  of 
t h e  following Pa*-XI -A -shall be insertet , 4 - ~ - ~ ,  
namely : - 

< .  

lf a E ; Z m l O N  :ep WCIIMBNTS BY - MEWS OF ; 
. . ..: . , , - ., : 

- ,: ELEICTROHIC DEVICES 
. - 

, . . -- . . 

. . l i pp l i ca t ipe :  , -70-A. This part shell agply to 

I 
':,;Mi. + J  the area: .ni,u i n  respect 
'.of which,a notification is .issued -by the 
Governpent of Andhra Cradesh under Sect ion  
-70-3.  . ,  .., 

. . . , .  + .  

70 -B . ( 1 1 The Government of 
Andhra Pradesh nay., by n o t i -  
f-ieatioh, . in t h e  o f f i c i a l  . 

direct =hat in any 
as -may 3 e  s p e c i f i e d  . 

r the proiess of regis- 
of any category or  

categories of documents, may be com2leted 
and copying. done w i t h  khe h e l p  or' ",he 
,.e&ectrpnic -.devices l i k e  ,com?uters, sce2- 
nqrs a d .  the Compact -:: disks  and copi~s 
preserved on. such devices - and re t r im-=d 
when required. 1 

i 
(2) Notwithstanding anyghing contained 

in this hct or any other Lar: f o r t h e t i n e  
being in force, a copy of any document 
registeredzndscannedusinythe electronic 
d e v i c e s  and certified or a t t e s t e C  by the 
Registerin9 '-Officer .in-cherge of -,fib 
office shall also be rece-ived in ~ , v i d e r L €  
of any transaction as is d e s c r i b e d  Ir; 
t h e  s a i d  document. - 



saving ( 70 -C . Nothing in this shall 
apply ,- 

( i  1 to any document which in the opinion 
of Registering Officer is not - in a 

- '  condi t ion  -fit to be processed by meclns 
of electronic devices ; 

(ii) i n  the case of unforeseen even- 
. t u a l i t y l i k e b r e a k d o w n  of the computerized 
-system of registration: - 

'provided t h a t  the ~ e ~ i s t e r i n g '  Officer 
shall record- the ,reason.s .in writing 
theref or : 

- 'e 
' 

. Provided , f i r  tf& that t h s  Registering - 
Officer . shal l '  ensure'that the data and 
-images of the documents registered during 

. t h e  period ' of non-application of t h i s  
'part, due to a breakdown of the  computerized-. 

. s y s t e m , ,  are.duly incorporated into the 
compg.gkx system, after the  same is res tored ,  
in the -nanner prescribed by t h e  fnspec- 
t o r  General, of .Registration .", 

. . 

. : m t  - ,  'of - 7 . In %cin'-W-of-.the~ pr-incipal- ~ c t  , 
; S e i o l r  89- .after : t h e  words "shall file the copy ic' 

. hi's Book No. 1" wherever they occur, the 
words ''-or get 'scanned" shall be added. 

I - 
, , 

: Repeal of. . 8. The ~e~iktration I Andhra ~radesh 
-. . ordinance Amenement 1 : I Ordinance, :. :I998 is hereby. . 
- 10 .. of 199Ba.' repealed. ..- . , , . .  - 

G: BmmI PRASAtlr 
Secretary to Governmentr - 

Legislative ,Affairs & 3ustice, 
Law Depar tqent .  



STATEMENT OF OBJECTS ELND REASONS 

In order to rave delay in t h e  process of rcgisl;rations 
and supply of documents t o  the persons, who present the  same 
for  registration in t h e  Sub-Registrar Offices, t h e  Comissioner 
and Inspector General of Xegistxation and Stamps proposed to 
introduce computerisation project in the SubRegistrar Offices 
to be notified by the Government. As there are no adequate 
provisions i n  the  Regis'dation A c t ,  the Gavernment have 
after taking  into consideration t h e  proposals of Commissioner 
and Inspector General of 4egistratinn and Stamps decided to 
amsnd t h e  Registration A c t ,  1908, suitably by incorporating 
a new chapter for this-purpose. 

This Bill seeks t o  give effect t o  t h e  above d e c i s i o n .  

T. DEVENllER M U D ,  
M i n i s t e r  for Revenue, 

Rel'ief and Rehabilitation. 
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